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e ' : ' Chandra Mohan Mishra,
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1/11.10.96 o Sri, M, L, Paswan, Registrar I/C,
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The learned counsel for the applicént is

pregent. Defects have been rémoved, let it be registered |

|
|
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|
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and placed before the Hon'ble Bench for hearing on

/

admission) fixing 16,10,96,
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L4/ 28.2.97, Notices could not be issued as proper stépgbmaré

‘ .
not taken by the applicant. Proper requisites be Filéﬁ

withih 10 days. Thereafter notices be issued as direétéd

{ .
earlier. List it on 3.4.97 for direction. A \:L }-
I . . _ \/\“\‘) ;
| /ces/ : . (V.N. mehrotra)
' . el o " Vice~chairman
Aﬁbﬁﬁnﬁm( | ' ' f
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5/0s.04, 97 None for the applicart. ‘gr

Not ices have not been issued as the prop

have not been filed
List before the Division sench for diréction on

i | 28.0?19ﬁ« ‘ | o \f§&£$

(V.N. Mehr otra)
vice-Chairmn

SKJ ’
6 i/ 28.5.97. None for the pw abDiiéant.‘ )
% List it on 11.8.97 before the Division Bench for.
( direction, : o oo
C é . ’ - ‘ ."\' N x\ .’ '\\\
/ fS/ (V.N. mMehrotra) . .
v . Ry
i | , Vice—chainﬁw\an ' '\
7./ 3151 «8.97. Proper requ:.s:Ltes not' filed so far. List it on .
1.10.97 for dlrectxon. .
\ | -
s \ | ‘
i/c8s/ L . (V.N. Mehrotra)

s

Vice=-chairman

% 1 ”,: g'} ‘Smca Bench is mot available, list on
C‘Jl{ 5.12,97 for direction, )
Sppntsdl B Bl .
pattAts > Al \ N Y=
‘ W%«J | o UKestivastava) ,
,j,,‘PiQ,uca ol Oy : : .Dey.Registrar i/ o
, PrCE :
f"?’” l&"é:? _ ' T : .
i}  Hav ¢ .. . @i
he & 9/05.12,97 None for the applicant, SR
- oS . R
s 6:1: ‘ Not ices to respondents could not be 1ssueda ‘as”
; i
i "9 ', .proper requz.s1tes were not flled -The case was adJ ourned
f t several times aue tothis reason but even now the requi-.
| , sites have not been filed. In the circumstapces the 0.A.
' ﬂ is dismissed for default. <§;\
| é . AN
| SKI ' (S.Das Gupta) , (V.N.Mehrotra)

Membe r (&) . vice-Chairman
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O.A.: 496/96

10/16,07,98 vVide omer dated 01/16,07,19)
' .. in.M.A, No.137/98, the O.A, 496/96
" to its original number, .

The applicant is allowed two week,s

| to \fllu proper mqulsltes.’rhereafter, not.u\

" ek issted to the. respondents. Respondents AN

-"shall £ile thelr W/s w:.th:m four weeks £x

Qe301naer, if any, mayb be flled i ;.t CUhre:
‘Weeks thereafter. )

~

List on 21.09..1998:'1.501:‘ di‘;*_'ctior,.,
W ’

\A \\( |
(L.R. K, Prasad) (V.N.Nearcte ..
SKJ Membe r(A) Vice-C~. ian.~

W/s not riled so far, Three weem».;
further time is allowed for the same, Re;o;ndq :

if any, may be filedwx within three weeks' theﬂ
after, Llst on 30,11,1998 for direction, 1’

; . pﬁs’%—@
L . . (L.R.K;Pra;;;;—__ZD

AL | :
lﬁfgf;/’ | 11/21.09.98 Shri $.N.Mishza, counsel for the appllcaL“

(V.N.Mehryt ra)

‘Sm - ~ Member(a) Vice-chai\rman
l : Y '
. 12/30.11.98 WS not filed. 4 weeks further time is = lcuuy

to file the Ys. Rajoindar, if any, may be fil d

within two weeks thersafter. List it on 12.2, 390
for directien. '

AmM. (LAKSHMAN JHA) (LR.K 7800 .
' ' Member () ’ oemder




'”i . . - "0A - 496/96
, .

13./ 12.2.99. Shri S.N. Mishra, the counsel for the appllcant.

W/S not flled so far. Shri V.M.K. Slnha, the
' counsel for the respondaents prays for and is alloued three
... wesks further time ta file W/S. Rejoinder, if any, may be
ﬁ}‘ filed Ulthln ons ueak thereafter. List it on 23.3.99 for

” v, LY ' d;ractlon.
P Vo K@g/% ”
1 "~ (LAKSHM HA) -

i 1f%§4<%f70ég/ | | (L.R.K. pRASAD)
TR LA . MEMBER (3) ‘ C MEMBER: (A)
‘. :‘t“iw '; , N . P - H
“'}14/?3.3399 As the Member (J) has not come to the :
S | ' office due to unavoidable reason llst it for

direction on 31.3.99.

i ) uﬁ&»(@

' sks ( L.R.R,Praszd~)
N * Member (A)
15. / 31.3.99. | None for the parties. W/S not yet Filed' Four
L ueeks further time is allowed for the sams. R9301nder, 1?
(- any, may be filed within two weeks thereafter. List 1§ on
L 20.5,99 for direc?ion. .
R B R T AT .
. o i . .o . . d@ﬂ . R B Vs}{@
cfees/. .. (LAKSHMAN 3JHA) . . .. (LR K. RASﬂD)

MEMBER (3) ., .. - g MEMBER (A)

16/20./5.1999 None for the parties.

W/s not filed so far, Four weeks further time
is allowed to file the same, Rejoinder,if any, may be

£iled within a week thereafter, List it for direction

ol 9-
on 57 Oégl' wg—eﬁf%ifir//////’i;7
( Lakshman Jha ) ( L.R,¥KPrasad )

MEE, "Member (J) Member (A)

e et - .

17/29,07.99 For want of time,gpase is adjourned to 27,08,
for direction,

w~<eC _— 7 65?’37”

(L.R. KePrasad) (s .darayan)
N SKI Member (a) Vice-Chairman
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18/27,8.99 None for the parties. . ’ o
) W8 has not yet been filed., Four weeks ime is

{

allowed to file WS. Rejoinder , if any, may be filed
within a week thereafter, List it for direction on '

4.10.,99 . , . .
O@‘/ L s
| aky (LYJHA) : (L.R.K.PRASAD)

MEMBER (J) MEMBER (Al
TR

19/4,10.1999, None for the parties, . : |

fl : ' W/s not f£iled so far., Four weeks further tines
1s allowed to file the seme, List it for direcuion £
on 17,11, 1999

It is observed from the record that nobody has

@ppeared on behalf of ‘the applicant on the last three
occasions, Therefore, if nobody appears on behalf'

of the applicant on the next date, the éase, will be

4
1
) dismissed for default, .5, ;
.::- ’ )NC’Q_C\Q , _.-“" .
; W i
| {( Lakshman Jha ) ( L.R.K,Prasad >
MESO . Member (J) Memmr (A)
‘ . S - ‘ ' ' i
' . . . oo
20/17.11.99  None for the applicant, = ﬂ
. In view of the erder dated 4,10,99, this
CF
-~ QA is diSIUloSQd for default, ‘ : '

AKJ (L .JHA) (L.R.K.PRASAD) )
MEMBER(J) - . ‘ MEVMBER (&) ,
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‘ ' ( L.R. K, Prasad
MES,  “Menber )
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| In view of the ° order passed inw
: o M.A,264/2030, 1list it on 6.10,2000, -
N S { I
; | o i OQQ') |
, L. Jha
‘ : (L.Hmigliana)
: £ M(3) :
; Mm(A) o S L
o

122/6.10, 2600  Shri S.N,Mishra, counsel for the applicant, ‘5

-

_ On request, list it for hearing
on 11,12, 2000,

; ‘ 4 ( L. Hm1nglicna ) ( Lakshman Jha ) .,
M, | Member (A) . Member (J) ‘

As per resolution paséed by bar aSSOCiat‘ion.
on the sad demise of B. K, Prasad, sr,Aadvccate, list
. it for hearing on 16 l1,2¢ca,

oS — <§/j2§/’

2 »

( S.Narayan )
(Aa) . Vice~Chairman

24./ 16.1.2001., |
B
On the requsst of ShriS.N. Mishra, the

counsel for the app‘lit:ant, list it on 15.2.2001: for

hearing.

/cas/

(L. H INGLfANh)/m(A) - (L. JHdb/M(J)
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%1K: O.A.496/96‘

25/15,[2, 2001 For want of time, 1ist it for hearing

g

MPS, ( L.Jdna )/M(J)
L 7 . A L
_26 | L o
22.3101 i N p:or want of time, list it on 27.4.2_001 for
/eM  ° © - -hearing. S ééiﬁyﬁf
. 1’\9_(6@/ _ . (s.Narayan)
’ (L.R.KePrasad) —
27/ 27.4.2001 * ° ‘As the Court M.I is not available because

of circuit Sitting at Ranchi, list it for hearing

-4

on 10.7.2001.

'

SKS o ~ ( L./Hmingliana )/M(A)
28./ 10.7.2001.

~ " For want of 0,B. , hearing is adiourned to

16.8.2001.,

/cBs/ I ' | \ L. HMINGLIANA)/M(R)

29/'16.08.2001. H None for the applicant,

On behalf of the Despondehcs, learned Sp,
Stand ing ._Counselvhas Submitted that the matter pe rather
directed t;o be listed after four weeks-time by which
time he will be seeking instructions and(Ziling W/s.
; 3

-_————-——-—-_—_________‘g -

skj  (L.R.K.Prasad]/m(a) I

jh Neelam)/V.C.




30/19.0932001
05,1

131/5,11,2001 Nor® fer

List
MBS, { 1, Jha

32/24,12,2001 ;

ski

34/12.2 2002

. +SKS

For want Of time',

. 4 v TINIE
(L.R.K=FFasad) /M (a)

None for the respendents.

hearinge.-

appl icant today.

on several occasions the applicant's counsel

hearing is adjournsd to’
I ~ R

A a

» -

1.2001,

(B.N.Singh Neelam)/VC

the parties.

1t £ or hearing on 24,12, M

" { L.R,K.,Prasad )/M(A)

)/M(J)

Mre S N.Mishra, counsel for the applz.cant.

-

Let this matter be listed on 12 02, 2002 for

-Hming liana)/M(A)

¥ No one appears ‘on behalf of the
By looking the order-sheets

Was not present. However, by way of last

chance be listed on '1.4.2002 for hearing.

If no one appears on-that date it may presume
that the applicant has lost his mterest in-

.pursuirig the matterxx®m and necessary order

will be pagsed.

 (SarweShwar Jha )/M(A) —4B.N.Sihgh Neelam)/V.C.
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35/1.4l/2 602

MBS,

0.A4.496/19%6

Shri s,C, Jha, AC fert he reSpémleuts-.

‘I‘his item is called eut, No eome appears today

'on behalf ef the applicanmt, Perused the o rder Sse passed .

in this case on.12,2,2002, It Reveals thart ne one had
appeared on that date also. It further tramspires that
on several ecc asions, the applicant 's ceaunsel was net
presemt, On 12, 2,2002, by wa)/q/ last chance a directjen
was given that if no ene appe & on that date i.e, eon

1.4,2002, it may presums that theapplicawt has lest his

interest im pursuing the matter and neees&‘»ary ¢rder

Will be passed,

2. .Since no @neappears even today en behalf

of the applicant and alse inm the backgrOum’l ef the
erder se passed en 12, 2, 2002, this O, a. ands

dismissed fer non prosec:utisn.

L

( L.R.X, Prasad )‘/M(A). S ( B. N, S'imgh Neeian )/VC
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